
CENT:4Q., ADMINISTRATIVE TRIBUNAL, ALIAHABAD BENCH, 

ALLAHABAD 

Allahabad Datec This The 22nd Auoust, 1996 

caRAm: rim BLE R, R .K. St xa-lk , JM 
HON ISLE MR. D.S BA',4EJA.AM  

CRIGINAL APPLICATION NO. 881 OF 1996 

DISTRICi 	GCBAKHPLE  

K. R. Yadav aged about 57 years 

son of Sri R.B.Yadav, 

resident of 609 A, Deri Colony, 

N.E. Railway, Gorakhpur, At 

present posted as Executive Engineer 

(Surevy) (Construction), N.E.aailway, 

Gorakhpur 	 Applicant 

(C / A Sri R.K.Srivatava) 

Versus 

1, Union of India throu;, its 

Secretary, Ministry of Railway, 

New Delhi 

2, Railway Board through its 

Chairman, New Delhi 

3.General Manager, N.E, Railway, 

Gor a khp ur 

4. Chief personal Officer, 

N. E,Railway,  , Corakhpur 

5.' Chief Administrative Officer, 

(Construction), N,;.7.-.,Railway, 

Gorakhpur Respondent s 

(C/R 

.„2 
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The applicant K.R. Yadava has approached the bleFit-l-e 

Tribunal through this O.A. No. 881 of 1996 claiming reliefs 

that the pending departmental proceadings against him,be 

directed to be completed 'aithin two months; the balance of 

the salary during the period of suspension be directed to be 

paid 7and,the directions may also be given to the respondents 

to promote the applicant and give the consequential benefits. 

2, 	The brief facts of the case are that the applicant was 

working as Executive Engineer ( Survey ) (Construction), 

N.E. Railway, Gorakhpur. He was aLquired to expedite the 

targetted work of gauge conversion taw project of Burhwalr-

Sitapur, It is claimed that the applicant was workingthere 

but at thE same time, the General Manager was not pleased and 

placed the applicant under suspension vide order dated 12,1.1991-  

(Annexure No.I), The applicant approached the Railway Board 

which in exercise of the powers under Clause 'C' (C) of Sub.. 

Rule 5 (5) of the Railway servants (D) (H) Rules 1968, revoked 

the said order of suspension with irrinediate effect, tis regards 

the payment of the salary, the direction was that the concerned 

authority would pass an order at the appropriate stage after 

the conclusion of the contemplated disciplinary / proceedings, 

	

3, 	It appears that thereafter the applicant was served 'with 

a charge sheet dated 28,2,1996 and according to the applicant 

nothing has baen Gone after the service of the said charge shee 

It is contented that even the Enquiry Officer has not been 

nominated„ hence, this 0,a,. with the three reliefs as already 

ment ioned„ 
-va 

	

4. 	Today the case is listed for admission and Sri R,K,Sriva! 

■ 

3- 



AM 

RJ 

Counsel for applicant is presentland on behel of the Respondent 

Sri prashant ivlathur has also appeared. Both the Counsele 

pleaded that directions for complet70n 	enquiry be given. 

Sri R.K.Srivastava is not pressing the relie-'s in Clause 8(E) 

and 8 (C) at present. It has also been coat end ed that the 

applicant would be retiring in January, 1997. In vievv of this 

fact,it becoms necessary that the pending enquiry be completed: 

Sri pra
shant mathur seeks eight weeks timftito complete the 

°4-  
enquiry from the date of receipt of j,,,he judgement 	We 

accordingly direct the Respondents to complete the enquiry 

and the final conclusion be reached within the said period of 

eight weeks. The applicant is also directed to cooperate during 

the enquiry because non—cooperation will not bind the 

Respondent for completion of the enquiry in the said period.' 

As regards the reliefs in Clause 8(B) and 8(0), 

the learned Counsel does not press, tflore—over these reliefs 

may always be available after the final decision in the 

departmental proceedings is taken. 

With these directions the 0.h. stands disposed of. 
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20.2,97 

Hon it le Kr. S. Das Gupta, AM 
Hon tio le Mr. T 	Verma, Jw 

Through Misc. application No. 7/97 the respondents 

lave prayed that further six months time be gi.'„,en tot em 

for completing the inquiry which was directed to be completed 

within eight weeks irom the daze of communication of " 

judgement and order dated 22.8.9b. A copy of this Misc. 

application was served on the learned courv.el for the applican 

but so tar no objector) has been filed by the aioL licant. 

After considering the submissions made in the Misc. applicat-

ion and taking note of the fact that the applicant being 

gazetted officer there are cert,5in formalities to observe )  

we grdrrt further four months time from thb cia -1.e of this 

Arvinc, 

or der for completion of the inquiry. The M.A. 

disposed of accordingly. 

Stands 

Lc- 
JM.  IIM 


